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ORISSA ORDINANCE No. 10 OF 1984

(POSTPONEMENT OF ELECTION) ORDINANCE, 1984

[Promulgated by the Govemor on the 28th July 1984, published inan
extraordinary issue of the Orissa Gazette, dated the 31st July 1984.]

' ORDINANCE

NOTIFIED AREA COUNCIL OF THE STATE

" WHEREAS the legislature of the State of Orissa is ot in session;

~ AND WHEREAS, the Governor of Orissa is satisfied that

1O PROVIDE FOR THE POSTPONEMENT OF ELECTION TO CHATRAPUR N |

circumstances exist which render it necessary for him to take

.immediat¢ action for the postponement of election to the Chatrapur
~ Notified Area Council of the State; . -

NOW, THEREFORE, in exercise of the fpcsw'_ers conferred by

India, the Governor

of Orissa is pleased to make and promulgate -the following Ordmanoe

in the Thirty-fifth Year of the Republic of India B

1. (1) This Ordinance may be called the Chatrapur Notified Area

Council (Postponement of Election) Ordinance, 1984, -

~ of July, 1984,

2. In this Ordinance, unloss the context otherwise roquires:—
(g) “Municipal Act” means the Orissa Muniéipal Act, 1950;

(2) It shall be deemed to have come into force of the L;t' ddy' __

Orissa Ast
- 230f 1950,



- Postpope-
Bon 1o
Notified
. Couaell,

Trangitory
Provision.

 Dated the 28th July, 1984

142 _ :
(8) “Council” means the Notified Area Councii of Chatrapur;

(c) Words and express:ons used in this Ordinance but not

- defined shall have the same meaning as assigned t.o them

- respectively, under the Municipal Act.
3 Notwnthstandm_g anything contained in the Mumc:pal Act

A . OF in any rules or orders made or issued thereunder-—-_

(@) all proceedmgs oF actlons, e:u;eptmg those actions taken for
- delimitation of wards and reservation of seats for members
of Scheduled Castes and Scheduled Tribes, taken in
furtherance of holding general election for the Teconstitu-
uon of the Council are hereby cancelled ; and

{b) the general election for the reconstitution of the CO“HCll
shall be held in accordance with the pravisions of the
Municipal Act and the rules made thereunder on such

- date, not being later than the 30th June, 1985, as may be

 fixed by the State Government and the. electmn so held
shall, for all purposes, be deemed to be a general glection
held under the Municipal Act. '-

4, The Subdivisional _Oﬂicer, Chatrapur shall emrclse the

_ powers and perform the functions of the Council and its Chairman
" til} the date of firgt meeting of the newly elected Conncni with the
- required quorum present : _

B. N. PANDE

GOVERNOR OF ORISSA




